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based fert iH~er 1,roject ~t Vjja ipur in Guo a 
District of Madhya Praucsll is scheduled 
to be comn1 issi oned by December, 19 8 7. 

(b) The pr ogre~ s of impl em cntation 
of the project is according to sche<lul c. 

(c) and (u) Do not arise. 

lo1porf of edible oils 

.S 2. SHRI RANJlTSINGH GAEK~ 
WAD: Will the Minister of FOOD 
AND CIVIL SUPPLIES be pleased to 
slate : 

(a) whether Government are 
seriously considering import of edible 
oils in view of failure of monsoon in on c 
of the principal groundnut producing 
Stat cs viz. Gujarat; 

(b) whether the import of edible 
oih wHl check th e rise in prices of 
indigenous edible oils in lhe market; 

(c) whether Government propose to 
distribute imporl ed oils to weaker sections 
through Fair Price Shups; and 

(d) the steps proposed to be taken 'in 
this regard? 
·. 

THE MlNlSTBR OF STATE OF THE 
MINlST~ OF f'OOD AND CIVIL SUPP-

~ LIES (SHRl K.P. S1NGH DEO) : (a) to (d) 
The Central Oo,vernment is already imporl-
in11 edible oils th 104ib State Trading Cor. 
poration of India in order to meet the gap 
between the uemand for and indigenous 

a\iaUability of ed, ble oil in the country. 
,be Jmported edibJe 011 is a llocated to 

States/Union Territor ics each mootb for 
distrjbution to consumers including weaker 
1cction3 of the society through fair price 
shops nl a pre-uctermiocd fixed price. 
The distribution of imported edible oils 
to consumers t hrou&h foir price shops at 
xcasonablc price has helped jn slabilh,ins 
,be prices of incliaeoous edible oils. 

[Translation] 

Memorendun1 Sobmittrd by Sugar 
Mills to Increase Prices of Sugarcane 

and Suger 

5 3. SHRI SHANTI DHARJW AL : 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state : 

(a) whether su~ar mills have sub· 
mittcd aoy memorandum to Gcwernment 
to increase prices of sugarcane ond sugar 
duriog the year 198 5-86; 

(b) whether Government have recei-
ved another memorandum to formulate a 
long tcn11 policy ou s1.1 garcanc and 
sugar; 

Cc) if so, whether Government pro-
pose to lake any action on these memo· 
randa; if so, the detail ti therof; and 

(d) if not, the reasons therefor '! 

THE MINISTER OF STATE OP THE 
MINlSTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI K.P. SINGH DEO): 
fo) and (b) Yes, Sir, tb e apex boui es 
representing the sugar indu~try h:i v c sub· 
milted memoranda to lhe Government. 

(c) Governme1)t have since finali~ed 
the policy relating to sugarcane and 
sugar for the season 1985·86 also taking 
into account 1he submissiom contained ia 
the memoranda mentioned above. Details 
of the decisions taken arc as follows : 

(i) The statutory minimum price of 
6ugarcane payab1 c by -;ugar 
factor:es during 198 5-86 season 
b-as been rn iscd from R~. 14. 00 
to Rs. 16 • .SO per quintal linked 
to a basic relove1y of 8.5 per 

cent wi:h proportionate premium 
for every 0.1 per cent rise in 
recovery abvve the basic level. 

(ii) It has been deci<led to fix the 
sta tutorY mininlUm price of 
sugarcane p:tyable by sugar facto· 
rics during the next sed.!on i.e. 
1986-87 al Rs. 17/- p,r quintal 
linked to 8.S por ~cot rceQvttY, 




